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SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

CRLMP. NO. 24098/ 2010 , 24098/ 2010 and 366/2011 in CRI M NAL APPEAL
NO(s). 2177 OF 2010

ABDUL SAMAD & ORS. Appel lant (s)
VERSUS

STATE OF U. P. Respondent ( s)
(For suspension of sentence and bail and office report ))
Date: 17/01/2011 This Appeal was called on for hearing today.

CORAM :
HON BLE MR JUSTI CE B. SUDERSHAN REDDY
HON BLE MR JUSTI CE SURI NDER SI NGH NI JJAR

For Appellant(s)

A. K. Ganguli, Sr. Adv.
Subodh K. Pathak, Adv.

Dhar mendra Kumar Si nha, Adv.
For Respondent (s)
A.T.M Ranga Ramanuj an, Sr.Adv.
Prakhar Sharma, Adv.

Anu Gupta, Adv.

Deepak Agni hotri, Adv.

Raj eev Agni hotri, Adv.

Grijesh Pandey, Adv.

Nitin Kumar, Adv.

P.D. Tiwari, Adv.

Ashwani Bhar dwaj , Adv.
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UPON hearing counsel the Court made the follow ng
ORDER

Heard | earned seni or counsel for the parties.

The application for inpleadnent is ordered.

The appellants are directed to be rel eased on bail
subject to the satisfaction of the Trial Court during the

pendency of this appeal.

(Sukhbir Paul Kaur) (Renuka Sadana)
Court Master Court Master



